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Legal ~ i s against ~  ftellnett 
~l  aJld Co. 

89111. Shri Baburao .Patel: Will the 
Minister of Industrial DeYeloplDeut 
and Company Affairs be pleased to 
state: . 

(a) thee s I age at which ~  l ~ l 

proceedings "gainst Shrt :5. P. Jain 
and other D irec\ore of Moo" rs Bennd t 
Coleman an d Co., ~ s at pl'f'..;er.t; 

(b) how much more time will be 
req uired to complete the case and 
deliver the v€Tdict; 

(e) the reasons for delay; and 

(d) the sl:eps Government propose 
to take to ~ xpedite this case? 

The Millis ter of Industrial Develup-
ment and 4:01llPally Affairs (Shri F. 
A. Ahmed): (a) The Respondents in 
the petition under Section 388B are 
SIS S. P. Jain, G. C. Jain, A. P. Jain 
and P. K. :'toy. Two of these, Shri 
S. P. Jain and 8'lj'i A. P. Jain filed 
wril petitions ill the Calcutta Hirh 
Court challenging the validity of this 
provision and other connected provi-
sions as also on merits. These were 
dismissed by a Sing!€' Judie of the 
Calcutta Hilh Court who' illso held 
that there was a prima facie case to 
. make a refe rence under Section 3B8B. 
The matter is now pending before the 
Appellate side oithe Calcutta High 
Court. Peruiin,e i s~l Of the .. ap-
peals, stay of proceediDMs under Sec-
tion 3883 has.been eranted. The "ap-
peals are likely to come up for hear-
inc shortly. 

In ~ i  filed l ~ S~ i  398 
recording of evidenCe wa. in ~ l i ss 
before the Companies Tribunal at the 
time of its abolition on 30th .fune 
1967. In this case, l!le s ~s 
are:-

I. Benett J ~ l .'" Co. U·j. 

2. Shri Shanti Pr.rsad Jain. 

3. Sh i Gian Chand Jain. 

4. Shri AJok Prakash Jain. 

5. Shri P. K. Roy. 

6. 8hrimati Rama Jain. 

7. Shri Raj Narayan Bagla. 

B. Shri Narinder Kumar. 

9. Dr. L. M. Singhvi. 

10. Shri Mauli Chand Sharma. 

The case has now been trar.,ferreoj to 
the Bombay High Court and i~ due to 
come up for directions on 7th Al;gust 
1967. 

(b) These cases arc in t.he Hl£h 
Court and it is difficult to s ~  when 
they would be dispo.e:l of. 

(c) Dilatory tactics adopteJ by Sm1 
S. P. Jain and others and appl'als lind 
writ petitions filed on technical 
grounds. 

(d) Every possible errort is l't'inJ 
made to ensure that ~  procecdilll. 
in these cases and the writ p,-titioo. 
are expeditiously disp03ed of. 

Vending and Caterin" Cuatract. at 
Railway Statlu .. 

8919. Shrl BalpYilid Ven..: 
Shri Kbldar Lal: 
Shri K. D. TriPathl: 
Dr. Mahadna Pr .... : 

Will the Minister of Jl 1~ be 
pleased to state: 

(a) whether it is th,e policy of GOY-
ernment to give handling Ycndin, 
and catering contracts at Rail",.,. 
Stations to the labOur andv.end.in, co-
C'\'eratives ~  by ~il J'  
and vendors; and 




